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state for Parliamentary Affairs to convey it to
those people who have their roster duty to be
in the House. The deliberations of this House
are as important as of any House in the
World. So, they should be here. They should
feel happy if Members They should feel
happy if (Members would like to add that this
in no way reflects on the presence of the
junior Ministers, Ministers of State, because
they all are in their own right very competent.
Now, thatis  over.

SHRI MENTAY PADMANABHAM: On
the other hand we have, great respect for
them.

SHRI MOHAMMED AFZAL alias
MEEM , AFZAL (Uttar Pradesh):
(Interruptions) * *

THE DEPUTY CHAIRMAN; | am not
allowing anything. 1 have got motions for
election. It is not going on .record. Let me
finish my business first. Please sit down. That
is nol the way you just get up. Your matter is
not part of Mr. Abrar Ahmed's business or of
the Business Advisory Committee. Do not
connect them. You should know you have
been a Members of this House for long
enough. You should know that any statement
never comes as a part of he Business. It
comes in a form other than that. | do not have
to announce it from here, but now sines it is
on record, you would be knowing it.  Later
0N you can enquire.

MOTION FOR ELECTION TO THE
ALL INDIA COUNCIL FOR TECHNI
CAL EDUCATION

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT. OF EDU-
CATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): | move the
following Motion;—

"That in pursuance of the provi-sions
contained in clause (J) of sub-section (4)
of section 3, reat

[RAJYA SABHA]

**Not recorded.
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with sub-section (1) of section 4 of the All
India Council for Technical Education Act,
1987 (52 of 1987), this House do proceed
to elect, in such manner as the Chairman
may direct, one member.from among the
member of the House, to be a member of
the AIll India Council for  Technical
Education.'

The question was put and the motion was
adopted.

Motion for Election to the Council of
the Indian Institute of Science,
Bangalore

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT. OF EDU-
CATION AND DEPTT. OF CULTURE)
KUMARI SELIA): | move the following
Motion: —

"That in  pursaunce of the provisions
contained in ssh-clause (e) of clause 9.1 of
the Scheme for the Administration and
Management of the Properties and Funds
of  the Indian Institute of Science, Ban-
galore, read with Regulation 3.1 of
the Regulations of the Institute, this House do
proceed to elect, in such manner as the
Chairman may di/rect, one member from
among the members of the House, to be a
member of the Council of the Indian
Institute of Science Bangalore for the
quadrennium 1994-97."

The Question was put and the motion was
adopted.

Re. demand to condemn the act of
a political party for showing dis
respect to the Father of Nation Ma-

hatma Gandhi.
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SHRI S. JAIPAL. REDDY (Andh-ra
Pradesh); Madam Deputy Chairman, | deem it
my duty to associate myself with the views
expressed by Shri S. S. Ahulwaliaji. Madam, |
do not want to refer to any particular
individual. We have known it for sometime
that BJP as * party does not look upon
Mahatma Gandhi as the Father of the Nation.
It is not the statement of a particular person
which concerns us. | should recall that Mr.
Kalyan Singh as the Chief Minister of Uttar '
Pradesh made this statement repeatedly in the
face of protets from various sides of the
society-Madam, this title “"the Father of the
Nation' was conferred upon Mahatma Gandhi
not by his implicit followers but by none other
than Netaji Sub-hash Chandra Bose who had
the highest respect for him, though he differed
with him.

I do not know how BJP, whose ancestor
never participated in the freedom struggle,
could call Mahatma Gandhi names now. |
think BJP if it considers itself as a part of the
democratic life of the country, must revise
its opinion on this question.

SHRI VITHALRAO MADHAVRAO
JADHAYV (Maharashtra); Madam, | am on a
point of information.

THE DEPUTY CHAIRMAN: What is
your point of information?

SHRI VTTHALRAO MADHAVRAO
JADHAV": Madam, my point of information
is that the brotheri of Mr. Nathu Ram Godse,
Mr. Gopal, Godse, has written one book in
Marathi—"GANDHI HATYA AUR MEIN—'
in which he has defended the Kkilling of
Mathatma Gandhi '(In-termption)

SHRI H. HANUMANTHAPPA (Kamataka)
This book should be banned.
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SHRI  VITHALRAO MADHAVRAO this country. They were police info mers in

JADHAV: The Government of Maharashtra
has already banned that book. Since those
people have come to power in Delhi, we
cannot expect much, from them. Basically,
they are the enemies of Mahatma Gandhi and
hereraafter, in future, they will see to it that
the names of Mahatma Gandhi, Jawaharial
Nerhu, Indira Gandhi and Rajiv Gandhi are
listed in the history as black sheep. That is
their strategy. Madam, | request that the
.(Interruption)...
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SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Madam Deputy Chairman, when the
world is beginning to accept Mahatama
Gandhi, and country after country is
venerating him it is a matter of great shame
for our country that in the country of his birth,
th.e nation that he formed, in that there
should, be people who should speak like this.
If this was an isolated matter, we could have
afforded to ignore it, but what Mr. Ahluwalia
brought forth is not an isolated matter. In this
House, in February, | brought to your notice
that M|r. Ashok Shingal of the Vish\ya Hindu
Parishad in a speech in Madras had said that
Mahatma Gandhi was a * of the British and,
in fact, *

* This was brought by me in
this House. It is a part of the record. Now such
things are happening and it is with a deliberate
purpose. The purpose of <jerdgrating
Mahatma Gandhi is, in feet, not only to denig-
rate the nation but algo to create an
environment ‘for violence. And it is done by
people who have not had anything to do with
any struggle in

*Exputnged as ordered by the Chair.
Gandhijl was**

1942; for that also, documenl are ayailabe.
In 1975, during the em ergency they wrote
apology letters t the Government and came
out ¢ the jajl. Those people today are dea
grating Mahatma Gandbhi. It is matter which
the Government shojjl take very seriously
and through th Doordarshan and other media
expos this Bo that the people get fully eda
cated on this.

st v (7 RA)
e, W dW ogx dae 3
7
FEET gAY ¥ T8 wafs
o dmTw  wEEET A Wyl
wxfaR & @ faad o §, agen
wieft & Ha‘“tﬂ”rmaa'ﬁm

¥ ag sl 5‘5
g wgrr ey Sft & faoee Fafy
foar a7 ¢ @ €41 o wWutafk
g mioRr Ry [T IRC fF oW
oY et as frar sme 0 amrEe o

st gfrar fammad Ew
(Tsaa) @ dTw, oF W A e
2 wFw iz & fag #¥oR odfYo,
frg &7, WRonwoumo, favw figg-
qfmz w7 A ¥ W dRTRTEE
AR w@-ﬁm%ﬂn@qi’f
3% if dvew § ag o
Al v e
%fT oY 79 IAET IR A HT I
% 9% 77 faiwx dww & aug
AT W OEY 90 A s9r wmw i
ﬂ"f%@f%zat:ra;mam a FiET
TT 1 9 AF T =7fET, i
T AT GHIR ART qaﬁagﬂn
AW difaeet g ¥
@rar g | A9Ef Ay 48 g
gfEdtd =w ami A §0
et A @ ¥ & wom osfEo

i

*Not recorded.
**Expunged as ordered by the Chair,
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THE DEPUTY CHAIRMAN: Now how
many people are there? The whole House. ..
.(Interruptions)... We have got other business
alto. The whole House is associated... (Inter.
ruptions)..-.

SHRI  DINESHBHAI
(Gujrat): *

TRIVEDI

THE DEPUTY "CHAIRMAN: No, | am not
alfowging.... (Interruptions), | am not
allowing it. | am not allowing it. It won't go
on record.

SHRI DINESHBHAI TRIVEDI:*

THE DEPUTY CHAIRMAN: | am not
allowing it. Wait a minute. | am not allowing
it. Please sit down. ... (Interruption) .. .1 am
not allowing it. 1 am not allowing it. ...
(Intefrup. tion).. .(Please, | am not attawing it.
Sit  down. ..(Intterruptions)...Sit  down...
(Interruption) ...I am not allowing it. Can't you
hear me?... (Interrup-tion). . .Yes, it is my
prerogative. t have got certain reasons, | have
got certain prerogative which I am using.

SHRI DINESHBHAI TRIVEDI:*

THE DEPUTY CHAIRMAN: | am not
allowing any matter of any Assembly on the
floor of this House. | will not.

SHRI DINESHBHAI TRIVETf: Rightly
so. It Is rightly SO.

THE DEPUTY CHAIRMAN: I am

not allowing.. Intrruputions).. .Don*
argue.
SHRI DINESHBHAI TRIVEDI; Ilam

talking about non-violerice (Interruptions)

THE DEPUTY CHAIRMAN: . Keep quit...
(Interruptions) ... now, that matter is over...
(Interreption);... | won't (permit. Even on a
good subject there is always a controversy.
Nobody wants to discuss even things about
the Father of the Nation In a peaceful
atmosphere.

[17 DEC. 1993]

*Not recorded.
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SHRI DINESHBHAI TRIVEPI: Maam |
am talking bout non-vio-lgooei.,
(Interruption)...

argue.'. .(Interruption)..".. Please sit down
. (Interruption)...

SHRI DINESHBHAI TRIVEDI; You
are casting aspersions on me. | can
not fceep quiet | am talking about
non-violence, Madam.
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Special Branch (1) —tor what T, |

do not know;, 'Intelligence’ may be— C.I.D.,
Bombay, Office of the Commissioner of
Police, Greater Bombay, dated 2nd December,
1993.

"Whereas |, the Commisioner of Police,
Greater Bombay, am satisfied that it is
necessary in the interest of public
safety/tranquillity to intercept Postal articles
addressed to or emanating from the persons
hereinafter mentioned. Now, torn. force, in
exercise of the powers conferred by section
38(1) of the Indian Post Office Act, UN (VI
of 1898), read with, Government Noti-
fication in the Home Department (Political)
No. S.D. 1303 dated; the 6th April, 194a |
direct that all Postal articles of
wit, a pose cam, letter, packets or any
paching whether regislered or unregistered
in the course off transmission by post
received in the limits of the Greater
Bombay addressed to or emenfting front
any name, c|o Janshakti Hall, Globe Mil
Passage Road, Opposite century Mill.
Worli, Bombay 400013 snail be detained
and deliversd to the Deputy Commissioner
of Police, Special Branch (D, CID, Bombay

Madam, the Janshakti HUB is the CPI (M)
State Committed Once Bornbay, Disteict
Committed Once our

vouth oranisntion student organisation, trade
unions, all these offices
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are located Mere and also the Belief Committee ¢ hawelt ¥, wa&y §~ W ag
formed by the students and youth of Maharashtra T @?ﬁ g | '

office is here. During the December-January
riots | stayed there. My local address while at

Bombay is this office. Now this circular says,

any name, includ-

"This order which is in continuation of my
previous CO. No. 21|B| 1993 dated 25-5-93 =, & 9

should remain in force for a period of siX gy Fogt e FHTAT @1-" iy fey

months with effect from 24-11-98."
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business. They make millions of rupees on it and
no tax is paid because this is all clandestine
business. "Why has the Government permitted it?
The House may also recall that one-and-a-half
years back, our ex-Member. Shri Raoof Valiul-
lah, was Killed by a liquor-gang man But till this
date, the murderers of Shri Raoof Valiullah have
not been brought to book because these illicit
nxaufacturerg bave a nexus with politicians and
certain officials. And, some times, the politicians
are even afraid to speak out the truth because their
fear is if shri Raoof Valiullah, who wasaMem-
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ber of Parliament and GPCC Secretary, could
be killed and the murderers could go scot-free,
what would happen to them. Therefore, |
would. like to know whether the Home Mi-
nistry and the other connected Ministries
would convene a meeting to sort out the issue.
Prohibition is a good thing. Consuming liquor
is bad. But when you you try prohibit it
through law, gives rise to greater evils. That is
what is happening in other States also.
Especially,, in Guiarat, the law and other
problem is worsening and riots erupt quite of-
ten because of the illicit liqguor manufacturers.
There is also a feeling that the politicians are
interested in continuing with the prohibition
policy as these illicit liquor manufacturers
provide money to them and they carry on with
their activities. Madam it is a very serious
problem which has to be curtailed.

THE DEPUTY CHAIRMAN: ~Shri
Giri Prasad... (Interruptions)

. oy fifr s
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SPECIAL MENTIONS

Demand for Remunerative Prices for
Silk Cocoons

SHRI N. GIRI PRASAD (Andhra
Pradesh):  Thank: you very much*
Madam. | would like to bring to the
attention of the Government a senbus
matter arising out of the indiscrimi
nate import of raw silk into our
country. You know, Madam, that in
our country mulberry-based silk
yam i; being produced. Now we
are just making a beginning. In our
country almost six million  familipw
are employed in this agro-based in

dustry and agriculture. Sericulture s
Just  now  developing. Of  course,
Karnataka  occupies the first place
having 60% of the total acreage.
Andhra Pradesh also is coming up
very fast. Recently 1 read in the

newspapers that the Doon  Vallev
Hardwar and  Sahananpur district in
Uttar Pradesh are coming up very
fast in the production of raw silk
In Maharashtra and Tamil Nadu also,
these  plantations axe grown. Now,
there is a vast and unlimited scope for
growing mulberry and producing silk
yarn. There is also a National Sericul
ture Project being aided by World
Bank and Swiss Development Co-
Operation. tn tfiis agriculture and also
m this trade, people belonging to
the  Scheduled Castes and Scheduled
Tribes, the backward classes includ
ing their women and children  are

*Not recorded.



